
'JTRL ADMIN ISTRTIVE TRIBUNAL 
CALCUTTA BENCH 

1'l,h. 253 of 1997 	 - 
(O.A.232 of 1996) 	— 	Ut of' order : 14.5.1999 

Pre.nt • Hon 'hit 11,Jus1ca S .N.i1jck, 

Hon'bl VlE..P.S. jnqh, 

SWAOCSH RAN JAN CHAt.. I & ORS, 
'S 

— Vs— 

UNION OF INDIA & ORS, 

lr.J.K.Banerjee, counsel. 
F0 th 	 19s.R.Oasgupta, counsel. 

For 	th3 resp . ond--nLs: ('1rs.KanikaBanerjea, counsel. 

ORDER 

. In this d!*, the.applicants have prayed for an interim Order 

restraining the respondents from disengaging or tórminating their 

services and/or disallowing them from their entry in the Akashvanj 

Bhauan, etc. 
I 

2. 	It is sub'mitted that the applicant5 are cag.jal labours who 

are engaged in various posts like StaioTypigt, Pvvduction Assistant, 
etc. 	

V 

30 	Ilrs.Kanika Ban erj ee' the ld,counsel appearing for the re,ondents, 

denies the co6tentjcjn 3  made in the (i,Aby filing a reply, 	' V  
4 	It may be recalled that the 'applicants .hav.e already filed a. 

O.A. being No, 232 of 1996 in respect of which this ,rbA. has been filed. 

The prayer in the O.A. is for absorption of the applicants in the 

vacan posts in which they are performing their duties as cag.jal 

Tabours since 1983 onwards. 

5. 	This matter is to be adjudicated and the'prayer made in the M.A. 

for an interim order cannot be allowed ui'thout deciding the O.A. The 

(.A, cannot be decided indidently. The J.A. is fixed for hearing 

on 8.7.1999. This MA. be also listed for hearing alonguith the 
OA. on the same date. 

Vf i 

B.P.SINGH) 	
(S.N.MCK) 

V MEBE (A) 	 V 	\JItEIN 

r, s. 


